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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 5™ February, 2019.

L. A. Bill No. 6 of 2019

A BILL FURTHER TO AMEND SRI VENKATESWARA INSTITUTE OF
MEDICAL SCIENCES UNIVERSITY ACT, 1995.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventieth year of the Republic of India, as follows:-

1. (1) This Act may be called Sri Venkateswara Institute of Medical Scicnccs University
(Amendment) Act, 2019.

(2) It shall come into force on such date as the Government may, by notification,
appoint.

2. In Sri Venkateswara Institute of Medical Sciences University Act, 1995 in
section 9, for clause (8), the following clause shall be substituted, namely,-

“(8) the Director, Visakha Institute of Medical Sciences, Visakhapatnam;”.
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STAEMENT OF OBJECTS AND REASQONS

Sn Venkateswara Institute of Medical Sciences, Tirupati was established as
an University by an Act No. 12 of 1995 and the University shall be governed by the
following authorities of the Institution:

The Governing Council;
The Executive Board;

The Academic Senate; and
The Finance Committee.

coow

As per Section 9 (8) of Sri Venkateswara Institute of Medical Sciences
University Act, 1995 (Act 12 of 1995), the Director, Nizam's Institute of Medical
Sciences, Hyderabad is the member of SVIMS Governing Council. He was being
called for the Governing Council Meetings in the United State of Andhra Pradesh.
But after the bifurcation of State of Andhra Pradesh into State of Telangana and
Residuary State of Andhra Pradesh w.e.f. 2" June, 2014, NIMS Director is not
attending the Governing Council meetings of SVIMS, inspite of intimation and
invitation.

In this connection it is submitted that even after bifurcation period, the
NIZAMs Institute of Medical Sciences, Hyderabad is continuing the Director-cum-
Vice Chancellor of SVIMS as Special Invitee for NIMS Governing Council meeting,
but they are not inviting the Director of SVIMS to attend the Governing Council
meeting of NIMS. Even for latest Governing Council meeting of NIMS, SVIMS
Director was not invited to the meeting.

The Governing Council of SVIMS, in its meeting held on 20.02.2018, passed
resolution to replace the Director, NIMS, Hyderabad with the Director, VIMS,

Visakhapatnam.

Accordingly, Government have decided to amend the Sri Venkateswara
Institute of Medical Sciences University Act, 1995 suitably.

The Bill seeks to give effect to the above decision.

N. Md. FAROOK,
Minister for Minority Welfare and Medical Education.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1(2) of the Bill authorizes the Government to issue notification
in respect of the matters specified therein and generally to carry out the
purposes of this Act.

As such the notification issued, which is intended to cover matters

mostly of procedural in nature is to be laid on the table of the both Houses of
the State Legislature and will be subject to any modifications made by the

Legislature.

The above provisions of the Bill regarding delegated legislation are
thus of normal type and mainly intended to cover matters of procedure.

N. Md. FAROOK,
Minister for Minority Welfare and Medical Education.



ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-A

MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE

ASSEMBLY.

Sri Venkateswara Institute of Medical Sciences University (Amendment)
Bill, 2019, after it is passed by the Legislature of the State may be submitted to the
Governor for his assent under Article 200 of the Constitution of India.

N. Md. FAROOK,
Minister for Minority Welfare and Medical Education.

M. VIJAYA RAJU,
Secretary to State Legislature (l/c.)
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